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[Shri Basudeb Acharia]

the current year is 75,000 metric ton-
nes, but the Indian Oil Corporatioa is
not in a position to supply more than
40,000 metric tonnes from their Haldia
factory. 1In this connection, 1 may
draw the attention of the House that
the West Bengal Government already
requested the Central Government
asking their permission to import
bitumen from Maharashtra, But till
now, the Central Government have
not considered the request of West
Bengal to import Dbitumen from
Maharashtra.

Sir, the iotal length of National
Highway in West Bengal is 2,300 Kms.
and the State road’s length is 50,000
Kms. Due to the increase of prices of
all the materials required for road re-
pairing, West Bengal Government re-
quested the Central Government for
Rs. 9 erdres for the repair and main-
tenance of the National Highways for
the year 1981-82, but the Central Gov-
ernment allotted only Rs. 4 crores for
that purpose. I do not know at last
how mueh the Central Government
will pay fo the West Bengal Govern-
ment.

Under these circumstances, I urge
upon the Government to pay Rs. 9
crores to the West Bengal Govern-
ment for the repair and maintenance
of the National Highways and give
permission to import bitumen from
Maharashtra and raise the production
capacity of the Haldia factory of In-
dian Oijl Corporation. 1 demand that
the Minister concerned should make a
statement in the House in this regard.

(ii) WorrING OF I.C.AR. AND NEED
FOR PUBLICATION OF TArwar Com-
MITTEE REPORT,
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MR. DEPUTY-SPEAKER: Hon.
Members, Before I call Mr. Harikesh
Bahadur, there is 3 request from the
Minister of Parliamentary Affairs; be-
cause there is a big agenda like the

Five-Year plan and all that, we may
dispense with the lunch interval....

1 think the house agrees.



